
Special (N.D.P.S. Act) Case No.2/2022.

Present:    Syed Burhanur Rahman, A.J.S.,
   Lakhimpur, North Lakhimpur.

04/05/2022

Learned A.P.P. is present today. 

Md  Soidol  Islam,  Md  Ajijul  Rahman,

Musstt  Sahida  Khatun  @  Anju  Khatun,  Md

Riyaj  Mazi  and  Md  Sahidul  Ali are produced

from jail hajot through V.C. They are seen and

be remanded back to  jail  hajot  till  the next

date fixed.

Learned  counsel  on  behalf  of  the

petitioner, Musstt Banesa Khatun has filed a

petition  bearing  No.495/22  for  granting  the

zimma  of  an  Alto  K10  VXI  vehicle  bearing

Registration  No.AS07H6564,  Chassis

No.MA3EZDE1S00  202471,  Engine

No.K10BN7613963  to  the  registered  owner

i.e., Md Soidol Islam, accused herein. 

Learned  counsel  on  behalf  of  the

petitioner has stated that the said vehicle was

seized in connection with the instant case and

it is lying in open air in the concerned police

station.  Therefore,  there  is  a  possibility  of

rusting and wearing and tearing of  the said

vehicle.  It  is  also  submitted  that  the  said

vehicle was bought on EMI. The said vehicle is

the only source of income of the family of the

accused Md Soidol Islam and also they could

not pay the monthly installment of the said

vehicle. 



Upon perusal of the case record, it is

also  revealed that  the charge-sheet  bearing

C.S.  No.40/2022,  dated  22/02/2022.

Therefore, this Court is of the view that the

investigation of the instant case is complete.

Considering  the  submission  made by

the learned counsel on behalf of the petitioner

and also the submission of the charge-sheet,

this  Court  is  of  the  view that  the  aforesaid

vehicle may be released on zimma subject to

the  furnishing  of  bond  of  Rs.2,00,000/-

(rupees two lac) only.

It  is  hereby directed that the vehicle

shall not be disposed during the pendency of

the instant case.

The concerned police station is hereby

directed to release the said vehicle in zimma

as per the direction stated above, after taking

photograph  and  making  panchnama  of  the

said vehicle.

Disposed of.

Fix  18/05/2022  for  production/  PW

evidence.

Addl. Sessions Judge (F.T.C.),
Lakhimpur, North Lakhimpur.


